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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
AT PRINCIPAL BENCH, NEW DELHI

I.A. No. of 2024
In
0O.A. No. 971 OF 2024
IN THE MATTER OF:
PRAJIWAL CHAND ....APPLICANT
VERSUS
STATE OF UTTAR PRADESH & Orrs. ....RESPONDENTS

REPLY ON BEHALF OF INTEGRATED POLLUTION COMMITTEE
THROUGH ITS SOLE PROPRIETOR PRANJAL PATEL.

APPLICANT

Integrated Pollution Committee

Through its Sole Proprietor

Pranjal Patel

H.No. 26,A-B, E Block, Near Bhatiya Hotel,
Panki, Kanpur Nagar,

Uttar Pradesh - 208020.

MOST RESPECTFULLY SHEWETH:-
1. It is submitted that an Original Application was registered on a Letter
Petition dated 06.02.2023. Thereafter the Letter Petition was given
O.A. No. 971 of 2024 highlighting the issue that a report by the
District Magistrate was submitted wherein it was mentioned that the
CBWTF owned by Integrated Pollution Committee was operating
illegally and the said CBWTF does not have a valid CCA and the
application for CCA is being rejected continuously by the UPPCB due

to the non-compliance of environmental norms, provisions of the
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Bio-medical waste Management Rules, 2016 and CPCB guidelines.
Furthermore, according to the District Magistrate’s report the

ownership of the said facility is also disputed.

. It is submitted that the present Original Application (O.A.) No. 971 of
2024 1is pending adjudication before this Hon’ble Tribunal, wherein
the Hon’ble Tribunal vide an order dated 19.11.2024, was pleased to
issue notice to the Respondents, directing them to respond to the

allegations raised in the O.A.

. It is respectfully submitted that an Impleadment Application was made
by the respondent, Integrated Pollution Committee before the Hon’ble
National Green Tribunal in O.A. No. 971 of 2024.

. The Applicant respectfully submits this reply to the order dated
18.12.2024 wherein, the Hon’ble National Green Tribunal directed to
provide more information relating to the rejection of CCA and also the

lease deed.

. It is pertinent to mention that the applicant time and again has applied
for CCA on various occasions the CCA of the Respondent Integrated
Pollution Committee has expired and the said Facility has repeatedly
applied for CCA and the same has been repeatedly rejected by UPPCB
due to the non-compliance of environmental norms, provision of the
Bio-medical waste Management Rules, 2016 and CPCB guidelines. It
is further submitted that the Respondent had applied for CCA on
07.07.2023 and was granted the same on 26.07.2023 which was valid
for a period of approximately 6 months from 07.07.2023 to
31.12.2023.
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6. It 1s submitted that the respondent has repeatedly applied for CCA but

the same has been rejected by UPPCB. The issues raised by UPPCB
while rejecting the different CCA applications were rectified by the
Respondent but even after rectifying all the issues the CCA repeatedly
got rejected each and every time. The respondent applied for CCA on
22/10/2024 but the same got rejected via letter dated 17/12/2024
stating the reason that a closure order has been issued against the
CBWTF. The True Copy of the CCA application rejected is Annexed
as ANNEXURE R1.

. It is also submitted that the CCA of the project proponent got simply

rejected by UPPCB quoting the order of the Hon’ble National Green
tribunal “ In the light of the facts disclosed in joint Committee report,
prima- facie we are satisfied that without consent and EC, said
CBWTF cannot be allowed to operate, hence, UPPCB and District
Magistrate, Gorakhpur shall ensure that above CBWTF shall not be
allowed to operate until further order of this Tribunal.” . Hence the
CBWTF was working since 2013, hence needs no EC for the
functioning of the facility as per the EIA Notification,2016 and same
was observed in the report filed by DM. True Copy of the Letter by
UPPCB is annexed as ANNEXURE R2.

. It is respectfully submitted that the requirement for obtaining

Environmental Clearance (hereinafter referred to as “EC”) for
Common Bio-Medical Waste Treatment Facilities(CBWTF) was
introduced pursuant to the amendment to the Environmental Impact
Assessment(EIA) Notification, 2006 vide notification S.O. 1142(E)
dated 17.04.2015. However, it is pertinent to note that the facility in

question had been operational since 2013 , well before the
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said amendment came into force. As such, the requirement to obtain
EC was not applicable retrospectively to existing facilities like that of
Respondent No.5. Consequently, the Respondent No.5, as the Project
Proponent, did not seek or obtain EC for the CBWTF, as the facility
had been lawfully established and operational prior to the introduction

of the EC requirement under the amended EIA Notification.

9. It is pertinent to mention that the Transferability of the EC was also in
question, as per EIA Notification 2006 “ A prior environmental
clearance granted for a specific project or activity to an applicant may
be transferred during its validity to another legal person entitled to
undertake the project or activity on application by the transferor, or by
the transferee with a written ‘no objection’ by the transferor, to, and
by the regulatory authority concerned, on the same terms and
conditions under which the prior environmental clearance was
initially and for the same validity period. No reference to the [Expert
Appraisal Committee or State Level Expert Appraisal Committee or
District Level Expert Appraisal Committee concerned.]”. Hence from
the above quoted paragraph it is clear that the EC is transferable under
certain conditions which were duly met by the project proponent on a

time to time basis.

10.1t is submitted that the Hon’ble Tribunal also had a view to see the
first partnership agreement which was made in the year 2014 between
the past owners of the CBWTF facility. The True Copy of the
Partnership Agreement between the previous owners dated 24.07.2014
1s annexed as ANNEXURE R3.



501 S

11.1t 1s further submitted that Mr. Arun Kumar Awasthi is the manager of
the respondent, Integrated Pollution Committee and hence was given
Authorisation letter to extend the lease deed on behalf of the
respondent. The True Copy of Authorisation Letter for lease deed is

Annexed as ANNEXURE R4.

12.1t is submitted that the owner of the land on which the CBWTF is
situated is owned by Mr. Awadh Raj Yadav. However, Mr. Arun
Kumar Awasthi approached Mr. Yadav for the extension of Lease deed
and the same was extended on 02.02.2024, wherein due to the
typographical error in the lease deed name of the IPC is missing after
the name of Mr. Arun Kumar Awasthi, who was the then manager of
the IPC at the time of signing of the said lease Deed. The True Copy of
the lease deed is Annexed as ANNEXURE RS.

13. That the averments made by the applicant in the present O.A. are

remently denied unless otherwise specifically admitted herein above.

14.That the applicant is not entitled for any relief from this Hon’ble
Tribunal viz a viz the CBWTF being operated by the project
proponent has also the CTE, CTO and CCA which has been granted to
the project proponent after fulfillment of all the necessary criteria and
after due and proper compliance of all the applicable rules and

regulations.
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It is prayed that the Letter Petition preferred by the Applicant shall be dismissed
with heavy cost as the same is an abuse of process of Law and is based on

vexatious misleading facts and averments presented by the Applicant before this
Hon’ble Tribunal.

APPLICANT

THROUGH (U0

ﬁﬂgﬁ;)g 2018

ANUJ RATHEE
C-59, NEETI BAGH,
NEW DELHI-110049
MOB.
+91-9466132713

NEW DELHI
DATE-21.02.2025



503 — 7ANNEXURE R1

UPPCB
UTTAR PRADESH POLLUTION CONTROL BOARD

?&”q&n Building.No. TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226 010

Ry Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764
Category : RED Application Id : 28546528
Ref No. - Dated : 17/12/2024
223505/UPPCB/Gor akhpur (UPPCBRO)/CT O/both/ GORAKHPUR/20
24
To,

M/S DR PRANJAL PATEL

INTEGRATED POLLUTION COMMITTEE

Integrated Pollution Committee Vill- Baghagada, Taal- Navartaal, Tappa Haveli, Pargana
Bhauvapaar, Tahsil Sadar, Gorakhpur, GORAKHPUR,

GORAKHPUR

Sub : Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the
CCA (Consolidated Consent & authorization) Application under section 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 as amended, under section 21/22 of Air
(Prevention & Control of Pollution) Act, 1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry
Movement) Rules , 2016.

Kindly refer to your Consolidated Consent to Operate and/or Authorisation hereinafter referred
to as the CCA (Consolidated Consent & authorization) application dated 22/10/2024 and received on
22/10/2024under section 25/26 of Water (Prevention & Control of Pollution) Act, 1974 as amended, under
section 21/22 of Air (Prevention & Control of Pollution) Act,1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry Movement) Rules, 2016. Y our
application and the information submitted by you have been examined along with the facts found during
inspection made by officers of UPPCB on 13/12/2024 . Y our consent application is hereby refused due to
following reason.

Reasons :-

1. Vide UPPCB letter dated 13.12.2024, a closure order under section 33A of the Water (Prevention and
Control of Pollution) Act, 1974 has been issued against the CBWTF, hence this application is being rejected.

The Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) Application under section 25/26 of Water (Prevention & Control of
Pollution) Act, 1974 as amended, under section 21/22 of Air (Prevention & Control of Pollution) Act, 1981
as amended and Authorization under the provisions of Hazardous and Other Wastes (Management and
Transboundry Movement) Rules, 2016 is hereby refused. Further, you are hereby informed to comply with
the mandatory provisions of Water Act 1974, Air Act 1981 and HWM Rules 2016
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Thisorder isissued with the approval of competent authority.

(Authorized Signatory )

Environmental Engineer Incharge (Circle-6)

Copy To -

Regional Officer, U.P. Pollution Control Board, Gorakhpur for information and necessary action.

Environmental Engineer Incharge (Circle-6)
(Authorized Signatory )
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;’403 Environmental clearance under Epvironment Impact Assessment Notification dated
.09.2006 .

r) The facility was granted CTE on 10.07.2013 and Environmental Clearance (EC) requirement for
the Bio-Medical Waste .Treatmel‘lt ,F acility was included in EIA notification S.0.1142(E). -Dateq
}7.04.2015. Hence, EC is not obtained by the facility. Copy of EIA notification dated 17.04 2015
1s annexed as Annexure-11. -

4. Conclusion and Recommendation:
It is evident from above observations; the facili : iS rejecti
kil ve ; cility has not valid CCA. UPPCB is rejecting ¢
app;cailons of the facility due 10 NON-compliance of environmental norms, provision of tl?e Bié
medica’ waste Management Rules,2016 & CPCB guidelines. The ownership of the facility
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i
' Have entered into an atreement of partnership to carry on the business of ALL
Types of Integrated waste material control and management and any other
{
business in the name and style of M/s. Integrated Pollution Committee (TPC).
: e T :
G3/76, Railvihar Phase- 1 Chargawan, Gorakhpur with effect from-04.02.2013
' AND WHEREAS the partners mention above deem it proper and necessary 1o
! reduce the writing the term & conditions of the partership to avoid

missunderstanding between the partners in future if any under term and

conditions given below, shall govern this partnership unless and otherwise

modified:-

I.  Thatthe partnership business shall be carmied on in the name and style
of M/S INTEGRATED POLLUTION COMMITTEE, G-3/76, RAIL
VIHAR-I, CHARGAWAN GORAKHPUR-273409. GORAKHPUR but
the partners canalso open & closed branch or branches with their mutual

consent.
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6. That the bank account or accounts shall be opened in the namc of the

: firm M/s Integrated Pollution Committee and shall be operated by any

" two partners or as decided by mutual consent.

! 7. That each partners will arange sum of rupess 10,000/~ for the smeoth
i and efficient running of this partnership business & shall be contributed

| by all the partners as and when required by the firm.
§  That the partnership shall be AT-WILL, The partesship firm shall

eomiz‘:ue till such tie the partners mutually decided and agree.

i

£ 9. That each partaer is jointly empowered to sign execute documents

i agreements with bank or other financial stitutions and to sign and

) execute on the agreements and other paper with department of Gowt,
Central Gowt, Private Body or bodics for and on behalf of the firm.
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leave the firm because of any dispute among the partne
14 That the share can be given to the nominee of the said parmer only if the

partner is not able to work physically or mentally or on the death of the X

partrier.
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(6)

14.  Compensation can be given to the nominee of the said parines only if
the partner is not able to work physically or mentally oron the death of
the partner.

15.  That in case of any dispute between the partners, the matter shall be
referred to arbitration mutually agreed and the award of the arbirator
or arbitrators as the case may be shall be final and binding on the parmer,

16.  That inother respects, this partnership shall be governed by the Indian

ParmershipAct, 1932, Wherefore the partners have signed this deed of

partnership in the presence of withnesses so mention below.

A

l:-tw I"‘M\"‘k MW?%*V \ A L."" 4

: .Signazurc of 1* partner Stgnamr.c af 2"‘ parmer Signature of 3 partner
Wittness:- : .
| & Jbmsr-  Deyctinid
NNWM/ v 0-1!:3 gxnrﬁ'ﬁr& %"“-:H"'b b-‘7
%dM q( ?‘\ Aqc0 Kataila SHv&SFars
LI 2R L MRS Rrdwsemin

’;‘?d\i u &(“%&Q}I’x{b W 26001240y
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oNTEGRATED POLLUTION COMMITTEEANNEXURE R4

H.O.: 26 A & B, E-Block, Panki, Kanpur - 208020 (U.P.) "|= |“=
Contact No. 8795886699, 8726049731, 9598222000 o ::’ W"‘
CBWTF : Baghagada, Gorakhpur o sl

e-mail: ipcgorakhpur2023@gmail.com

To WHOMSOEVER CONCERN

We hereby authorize Mr. Arun Kumar Awasthi (Manager, IPC) S/o. Shree Kant
Awasthi R/o. 130, B- Block, Panki, Pankabahadur Nagar, Kanpur Nagar —
208020 to Lease deed extension execution on behalf of our entity M/s.
Integrated Pollution Committee having registered office at 26 A-B, E- Block,
Pan.ki Road, Kanpur — 208020

This Authorization letter is from 25-11-2023 to 30-01-2024

Thank You

Proprietor

o _f@ K Clean India
@ Green India
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2/22/25, 3:58 PM Gmail - In Re: Advance Service of the Reply filed by Respondent Integrated Pollution Committee to the Respondent No.1,2,3 and ...

525
M Gmall Rajesh Kumar <mail.rajesh101288@gmail.com>

In Re: Advance Service of the Reply filed by Respondent Integrated Pollution
Committee to the Respondent No.1,2,3 and 4 in Original Application bearing No. 971
of 2024 titled as Prajjwal Chand Vs. State of U.P,, in the Hon'ble National Green

Tribunal, Principle Bench, New Delhi.
1 message

Rajesh Kumar <mail.rajesh101288@gmail.com> Sat, Feb 22, 2025 at 3:15 PM

To: priyanka swami <advpriyankaswami@gmail.com>
Cc: amit.shukla@lexweb.in, ccb.cpcb@nic.in

Greetings of the Day!
This is in reference to the captioned subject matter.

Please Note that the Original Application bearing No. 971 of 2024 is pending adjudication before the Hon’ble National
Green Tribunal, Principal Bench, New Delhi. Wherein the Hon’ble Tribunal was pleased to admit the Impleadment
Application No. 678 of 2024 vide order dated 18.12.2024 made on behalf of Integrated Pollution Committee.

The below attached file is the Reply Filed by Respondent Integrated Pollution Committee

Hence, please find attached herewith the copy of the Reply in the above-mentioned subject matter.

Rajesh Kumar Jaiswal

ﬂ IPC Reply..pdf
15597K

https://mail.google.com/mail/u/0/?ik=4c966dff05&view=pt&search=all&permthid=thread-a:r5783049368774007510&simpl=msg-a:r3438405396622792... 1/1


https://mail.google.com/mail/u/0/?ui=2&ik=4c966dff05&view=att&th=1952d0c42e8c9aa6&attid=0.1&disp=attd&realattid=f_m7g0kt2p0&safe=1&zw

